IN THE CENTHAL ADMINISTRATIVE TRIBUNAL, PRINCIPR
CA 1563/1994
New Dslhi, this 10th day of January, 19595

Shri P.T.Thiruvengadam, Hon'bls Member(A4)

3@i, Heera Usvi
w/ o late Shri Mahesh Kumar
Gr.lNo.89, Hari Nagar Ashram
New Uelhi «« Applicant
3y sShri d.5. Mainee, Advocate
Vs,
Union of India, through
1. The General Manager

Northern Railway
Baroda House, New Delnhi

2, The Dvl. Railway Manager
Northern Rly., New Delhi

3., The Gul. Supdt. Engr.(Estate)
Northern Railuway
DRM COffice, New Delhi .+ HRespondents

Shri K.K. Patel, Advocate

The learnsu coﬁnsel for the applicant states
that he is e#pecting e favoursole cleposal of the
relief oy the respondents. Accordingly he wishes to
Wwitindraw the OA with liberty to file a fresh UA if
there is any such necd.

o

Ze Rccordingly, the OA is dismissed as not pressed
and the applicant is given liberty to file a fresh DA
if there is any need. No costs.
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(P.T. Thiruvengadam)

Member (A)
10.1.1895
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